
OA No.^%9/2ooff "
New Delhi, this the IBth '

of the May,, 2001
HON'BLE MR. S.A.T.RIZVI, MEMBER (a) '

D/o"v1rL|yf Blsha^het Dayal ■ '

(By Advocate: Shri Yogesh Shar:,a) • • • Applicant

VERSUS

N^^thirn Rail^ through : The General M
Ratlway, Baroda House, Ne^VuT"'

Manages,ay, Bakaner DN, Bikaner.
The Boria Kamalpur rn-ca
& C Society Ltd..

/Tn 'j=inair, Rewari CWa- \(By Advocate- qk • d (Bar.)e- Shri R.L. Dhawan) ^^^P°ndents

^-^-5-X_R_IOR4[j^
Rizvi M uMemhe-r ( ) .

Heard the learneWd  counsel on eithen side at
iength.

applioant in the present OA is
'Be non-inclusion of hi ''Sgneved by-Bon ot his name in th«
285 Parcel Porters pr ="i°rity list of

prepared by the Roo
"hich 60 persons h «<'=Pondent No. 2, outP rsons have alreadv K

Parcel Porters in ^.u appointed as
hhe .Railways tl

representation in ' applicant'sthe matter fiicarj

been replied to by th 9-3.2000 has notby the respondents.

be learned counsel Vio u
i has brought ich

passed by the Hon-ble Supr
8.9.2000 i„

^~^^^®^-^^"^-S22d^Porters l,„ •
-- an CWP No.433/1998 uhi^^^
under;- ^ ^b provides as



:y. ■■ _ /3

■  Y '
'■ 1 "Pending disposal of these petitions,

Q  there shall be no regularisation of parcel
\  ■' ,y porters working at different railway stations
t- . notiHthstanding any order of any Court,
I  ■ ' Tri'bi^nal or other authoriiy."
[>. I'
j. 3. If ■ one has regard to the aforesaid order of stay
i  passed by: the Supreme Court, the applicant cannot be
[' considered for regularisation or in other words foi

I  • appointment as Parcel Porter in the Railways until the
r  , •
I  matter has been decided by the Supreme Court. However,

meanwhile his case for being brought on the seniority

list can be considered and the same must be considered

'  by the respondents in the light of representation made

by him on 9.3.2000.

4, In the circumstances, I am inclined to take the

view that the ends of justice will be met in this case

by disposing of the OA by directing the respondents to

consider the aforesaid representation and to pass a

reasoned and a speaking order thereon insofar as

bringing of the applicant's name on the seniority list

in question is concerned in three months from the date

of service of a copy of this order. The respondents are

directed accordingly.

5. It is clarified that in the event of the orders

passed by the respondents being adverse to the

applicant, he will have the liberty if so advised to

agitate the order before an appropriate forum. No

costs.

(S.A.T. Rizvi)
MEMBER (A)

\  /ravi/
\


